IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO 6602 OF 2023

Bank of Baroda ... Appellant
Versus
Ujaas Energy Limited & Ors ... Respondents
ORDER
1 In view of the facts and circumstances of the present case, no substantial

question of law arises.
2 The Appeal is accordingly dismissed.

3 Pending applications, if any, stand disposed of.

[Dr Dhananjaya Y Chandrachud]

................................................. J.
[J B Pardiwalal

................................................. J.
[Manoj Misra]

New Delhi;
November 06, 2023
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ITEM NO.16 COURT NO.1 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 6602/2023
BANK OF BARODA Appellant(s)
VERSUS
UJAAS ENERGY LIMITED & ORS. Respondent(s)
(FOR ADMISSION and IA No0.211330/2023-EX-PARTE STAY )
Date : 06-11-2023 This appeal was called on for hearing today.
CORAM : HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE J.B. PARDIWALA
HON'BLE MR. JUSTICE MANOJ MISRA
For Appellant(s) Mr. K. M. Nataraj, A.S.G.
Mr. Brijesh Kumar Tamber, AOR
Mr. Vinay Singh Bist, Adv.
Mr. Prateek Kushwaha, Adv.
Mr. Yashu Rustagi, Adv.
Mr. Sahas Bhasim, Adv.
For Respondent(s) Mr. Navin Pahwa, Sr. Adv.
Mr. Anish Agarwal, AOR
Mr. Rohit Dubey, Adv.
Mr. Pratik Chakma, Adv.
Mr. B. K. Satija, AOR

UPON hearing the counsel the Court made the following
ORDER

1 In view of the facts and circumstances of the present case, no substantial

question of law arises.

2 The Appeal is accordingly dismissed.

3 Pending applications, if any, stand disposed of.

(GULSHAN KUMAR ARORA) (SAROJ KUMARI GAUR)
AR-CUM-PS ASSISTANT REGISTRAR

(Signed order is placed on the file)
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